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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL'HYDERABAD BENCH HYDERABAﬁ.
0.A.N0.828 of 1995,

Beatween Dated: 21.12,1995,

Nekkalapudl Sreerama Gepal ‘oo Applicant

. And
1. The Chairman, Railway Beard, New Delhi,

2, The General Manager, Seuth Central Raillway, Rail Nilayam,
Secunderabad, :

3. The Chief Persennel Officer, Ssuth Central Railway, Rail
Nilayam, secunderabad.

4. The Dy. Chief Mecharical Engineer, Seuth Central Rsilway,
~ Guntupalli, Krishna District.

ere Respendents
Ceunsel feor the Applicant ' : Sri. K.lakshminarasimha
Ceunsel fer the Respendents : Sri. C.v.Malla Reddy, SC fer PRlya

CORAM:

Hon'ble Mr. A.B.Gorthi, Administrative Member

Cﬁntd:...z/-



0.A4.828/95, ' Ot. of Decision : 21-12-95.

DRDER

I As'per Hon'ble Shri A.B. Gorthi, Membar (Admn.) |

The applicant is the husband of amt, Chinnamma,
whose share of land measuring 2% acre 0.28 cs8nts in Survay
No. 81/4 in Guntupalli uas acquired for the constru:tiuqﬁ?

Wagon Workshop by the railuays. . After tha acquisition of the

'land ths applicant married Smt, Chinnanma, The 1and orlginally

belongﬁlto the Hlndu undivided family but the father of
Smt. Chinnamma took necessary steps by approachlng the

.
competent Civil Court for partltlnnk?kihe land accnrdlng to

which ths applicsnt's wifa qot 4% 0,28 cents as her shares.

2. The respondents opposed the claim of the applicant
by stating in their countar.affidHVit that the rsguast of the
applicant for employment ,as rmceived after ths prascribed data.

They further contended that the applicsnt being tha husband

of the person losing the land, is not entitlad to claim employment

against the land losars' quota, Thay further stated that a
member of the joinky Pamily namely Shri P. Narasimha Rao was

already given smployment against land losers' gquota.

3. Heard learned counsel Por both the partiss and

pafuéad the mcord. The record clearly indicates that the

share of the applicant’'s wifs in the landsd property'of the
family was 0.28 cents and that it was gcquired by the railways.
Another etdwr sistsr of Smt. Chinnamma, who elso got 0.28 cents
of land a7%ar share was married to 6ri Ch.Lakshmi Narayana Rao,
The said Lakshmi Narayana Rap filed 0A.63/92 claiming employment
against the land losers' quota. That OA yas allowed vidse order

dated 26-02-1993 with a direction to the respondents to offer
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suitér le job to Sri Ch.Lakshmi Narayana Rao treating him

as a land displaced psrson.

4.

In view of the above, there is no reason why

the same bensfit pannot he given to the applicant before

me, Accordingly this 0A is allowed with a dirsction to ths

respondents to offer suitable employment to the applicant

in his own turn and in geeordence with ¥mw extant instructions.

5. The JA is ordered Bccofdingly. No costs.
' (A.B. .Gcr::ti}
Membar ( Admn.
5 T %’/16@1———“;&4 -:
Jetad : The 21st December 1995, Deputy Registrar(Jd.’.)
Dictated in Open Court pHEY Reg a
'spr
Cepy te:-
1« The Chairman, Railway Beard, New Delhi, .
2. The General Manager, Seuth Central Railway, Railnilayamn,
Secunderabsd. :
3. The Chief Persennel (Officer, Seuth Central Railway, Railnilayam,
Secunderakad,
4, The Dy. Chief Mechanical Engine®r, Seuth Central Railway,
Guntupalli, Krishna District.
5. One cepy te Sri. K.Lakshminarasimha, advecate, CAT, Hyd.
6. One cepy te Sri., e-v Mala ‘kda%, sc fer Rlys, CaT, Hyd.
7. One cepy te Library, CAT, Hyd.
Bs One splRre Copy.
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CIN THE CENTRF\.L ADMINISTRATIVIE TRIBUNAL
HYCZRABAD BEINCH HYDEIRAZHD,

HONBLE SHRI 4,B.G0RTHI : MEMBER(A)

OMLBLESHAT -

. DATED: 522/¢2¥A4f’
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